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1, the Chairman of the Committee on Private Members' Bills and,
Resolutions, having been authorised by the Committee to present the
Report on their beinlf. present this Twenty-eighth Report.

2. The Committee met on the 24th July, 1973, for—

I Examination of the following Constitution (Amendment) Bills
under Rule 284(1)(a) of the Rules of Procedure: —

(1) The Constitution (Amendment) Bill, 1973 (Insertion of new
article 130A) by Shri R. P. Ulaganambi,

(2) The Constitution (Amendment) Bill, 1973 (Amendment of
article 80 and omission of Fourth Schedule) by Shri Dinesh
Chandra Goswami.

(3) The Constitution (Amendment) Bill, 1973 (Substitution of
article 16 and amendment of article 320, ete) by Shri
Madhu Limaye.

(4) The Constitution (Amendment) Bill, 1973 (Amendment of ,
articles 37, 45, etc.) by Shri Madhu Limaye.

(5) The Constitution (Amendment) Bill, 1973 (Amendment of
article 371) by Shri Vasant Sathe,

I1. Allocation of time for discussion of the motion for reference of
the Constitution (Amendment) Bill, 1971 (Amendment of
Seventh Schedule) by Shri 8. C. Samanta to a Select
Committee.

Examination of Constitution (Amendment) Bills

3. The Members-in-charge of the Bills were invited to attend the
sitting. Sarvashri Dinesh Chandra Goswanii and Vasant Sathe attended.

4. After considering all aspects of the Bills, the Committee arrived
at the following findings:—

Findings of the Committeeq

(1) The Constitution (Amendment) Bill, 1973 (Insertion of new
article 130A) by Shri R, P. Ulaganambi,

The Bill seeks to insert a new article 130A in the Constitution with

a view to provide that a Bench of the Supreme Court shall sit in
Calcutta, Madras and Bombay, at least for a period of one month every
year at each of the three places.

The Committee recommend that the Member might be permitted to
move for leave to introduce the Bill. gh
{2) The Constitution (Amendment) Bill, 1973 (Amendment of
article 80 and omission of Fourth Schedule) by Shri Dinesh
Chandra Goswami.

The Bill seeks to amend article 80 of the Constitution with a view to
give equal representation to all the States in the Council of States.
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The Commiittee recommend that the Member might be permitted to
move for leave to introduce the Bill.

(3) The Constitution (Amendment) Bill, 1973 (Substitution of
myaﬂidcleudmendmmofmidcm,a.)by&ﬂmdhu
e.

view o {mivodiice - the. principie. of - preferential spportuaiics and
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equality for backward sections of and also to make reservatich)
for-backward regions to remove n disparity. -

The Committee recommend that the Member might be permitted to
move for leave to introduce the Bill.

(4) The Constitution (Amendment) Bill, 1973 (Amendment of
articley 37, 45, etc.) by Shri Madhu Limaye.

The Bill seeks to amend articles 37, 45, etc. with a view to make it -
obligatory on the part of the State to provide free and compulsory
education to children w.ef. 26th January, 1975 and to ensure minimum
standard of nutrition, a

-=" -~ The Committee recommend that the Member might be permitted to
move for leave to introduce the Bill.

(5) The Constitution (Amendment) Bill, 1873 (Amendment of
article 371) by Shri Vasant Sathe. '

The Bill seeks to amend clause (2) of article 371 with a view to make
it mandatory for the President to make order tg:«wlding for special
responsibility of the Governor for ting provisions of clause
(2) s0 as to ensure balanced growth of Vidarbha, Marathwada
and the rest of Maharashtra,

The Committee recommend that the Member might be permitted to
move for leave to introduce the Bill.

Allocation of time to Bill for reference to Select Committee

5. The Constitution (Amendment) Bill, 197 (Amendment of Seventh
.Schedule) by Shri 8. C. Samanta was circulated for eliciting opinion in
ce of a motion to this effect adopted by Lok Sabha on the 12th
v, 1872. Paper containing opinions on the Bill was laid on the Table

of Lok Sabha on the 22nd Becembu, 1972.

The Committee considered allocation of time for discussion of the
motion for reference of the Bill to a Select Committee to be moved by
the Member-in-charge. .

After considering all aspects, the Commijtee recommend } hour for
discussion of the motion for reference of the Bill to a Select Committee.

Recommendations

6. The Committee recommend that—

(i) Sarvashri R. P, Ulaganambi, Hnesh Chandra Goswami, Madhu
Limaye and Vasant Ssthe be permitted to move for leave to
in their Constitution (Amendment) Bills; and

(il) allocation of time to Bill, as shown in paragraph 5 above, be
agreed to by the House.
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